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LIST OF' PARTICIPANTS IN llth MEETING
JULY 2022

oF SEAC,

sl.
No. Name Designation Attended on 02.07.2022

I Dr. Gopal Sharma Chairman Present

2. Dr. Ramakar Jha Member Present

3. Dr. Bibha Kumari Member Present

4. Dr. Anshumali Member Present through video link

Dr. Aditya Mohanty Member Absent

6. Shri MokhtarulHaque Member Present

7. Shd Ajit Samaiyar Member Present

8. Shri Ranjan Kumar Member Present

9. Shri S. Chandrasekar Member Secretary Present

(Ranjan Kumar) (Ajit Samaiyar)

Signature(s) of the Members present

cl\-
nr\_.

Member Member

(Mokhtarul Haque)
Member

sd/-
(D". Anshumali)

Member

(Dr. Gopal Sharma)
Chairman

sd7-

(S. Chandrasekar,
Member Secre
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 Naresh Pal Gangwar, IAS 
ADDITIONAL SECRETARY, 
GOVERNMENT OF INDIA, 

MINISTRY OF ENVIRONMENT, FOREST 
AND CLIMATE CHANGE 

 
D.O. No. 20/4/2021 - HSMD 

Dear Shri Arvind Kumar Chawdhary,        Dated: 14th October, 2022 

 The Ministry of Environment, Forest and Climate Change (MoEF&CC) is administrating 
the Bio-Medical Waste Management (BMWM) Rules 2016 for scientific disposal of BMW. 
Further, to assist stakeholders in the implementation of the BMWM Rules, 2016, the Central 
Pollution Control Board (CPCB) has also formulated various guidelines. 

2.  I would like to emphasize here that the purpose of these rules is to uniformly implement its 
provisions across the country with support of various stakeholders like the Ministry of Health and 
Family Welfare, State Health Department, State Pollution Control Boards / Pollution Control 
Committees (SPCBs / PCCs), Occupiers (waste generators), Common Bio-Medical Waste 
Treatment facility Operators (CBWTFs) etc. In this regard, it is noteworthy to mention here the 
important role played by various stakeholders and facilities during the COVID 19 pandemic period 
towards effective management of COVID – 19 waste. 

3. May I highlight here that the Ministry often comes across media reports and receive 
representations from civil society / stakeholder group on non-compliance of BMWM Rules, 2016/ 
CPCB Guidelines.  The major issues highlighted in such complaints are related to unscientific / 
non-compliance functioning of Healthcare Facilities (HCFs / CBWTFs, lack of gap-analysis studies 
& monitoring by SPCBs / PCCs, non-consideration of gap-analysis reports while grant of 
environment clearances by SEIAA, illegal dumping of BMW by HCFs / CBWTFs earmarking of 
HCFs for BMW treatment of CBWTFs against distance criteria etc. It is to be noted that new 
facilities may be allowed on the basis of gap analysis by SPCBs wherever required. 

4. In the light of the above, I would request you to intervene in the matter and ensure that gap-
analysis studies and BMWM Rules, 2016 / CPCB guidelines previsions must become the one of the 
fundamental grounds of granting ECs to HCFs / CBWTFs. Further, the SPCBs / PCCs may be 
directed to ensure effective monitoring of CBWTFs and ensure that all CBWTFS within their 
jurisdiction comes under the ambit of Online Continuous Emission Monitoring System and connect 
with CPCB server. In case if insufficient capacity, proper gap analysis be made and new facilities 
may be allowed. If required, the non-complaint entities can be penalized and asked to deposit of 
requisite environmental compensation. 

     With best wishes,               Yours sincerely, 
 
             (Naresh Pal Gangwar) 
Shri Arvind Kumar Chaudhary, 
Principal Secretary, 
Environment, Foresst and Climate Change 
Government of Bihar, 
Aranaya Bhawan, Peer Ali Khan Marg, 
Sheikhpura, Patna – 800 014 
efd-bih@nic.in 
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 Naresh Pal Gangwar, IAS 
ADDITIONAL SECRETARY, 
GOVERNMENT OF INDIA, 

MINISTRY OF ENVIRONMENT, FOREST 
AND CLIMATE CHANGE 

 
D.O. No. 20/4/2021 - HSMD 

Dear Shri Arvind Kumar Chawdhary,        Dated: 14th October, 2022 

 The Ministry of Environment, Forest and Climate Change (MoEF&CC) is administrating 
the Bio-Medical Waste Management (BMWM) Rules 2016 for scientific disposal of BMW. 
Further, to assist stakeholders in the implementation of the BMWM Rules, 2016, the Central 
Pollution Control Board (CPCB) has also formulated various guidelines. 

2.  I would like to emphasize here that the purpose of these rules is to uniformly implement its 
provisions across the country with support of various stakeholders like the Ministry of Health and 
Family Welfare, State Health Department, State Pollution Control Boards / Pollution Control 
Committees (SPCBs / PCCs), Occupiers (waste generators), Common Bio-Medical Waste 
Treatment facility Operators (CBWTFs) etc. In this regard, it is noteworthy to mention here the 
important role played by various stakeholders and facilities during the COVID 19 pandemic period 
towards effective management of COVID – 19 waste. 

3. May I highlight here that the Ministry often comes across media reports and receive 
representations from civil society / stakeholder group on non-compliance of BMWM Rules, 2016/ 
CPCB Guidelines.  The major issues highlighted in such complaints are related to unscientific / 
non-compliance functioning of Healthcare Facilities (HCFs / CBWTFs, lack of gap-analysis studies 
& monitoring by SPCBs / PCCs, non-consideration of gap-analysis reports while grant of 
environment clearances by SEIAA, illegal dumping of BMW by HCFs / CBWTFs earmarking of 
HCFs for BMW treatment of CBWTFs against distance criteria etc. It is to be noted that new 
facilities may be allowed on the basis of gap analysis by SPCBs wherever required. 

4. In the light of the above, I would request you to intervene in the matter and ensure that gap-
analysis studies and BMWM Rules, 2016 / CPCB guidelines previsions must become the one of the 
fundamental grounds of granting ECs to HCFs / CBWTFs. Further, the SPCBs / PCCs may be 
directed to ensure effective monitoring of CBWTFs and ensure that all CBWTFS within their 
jurisdiction comes under the ambit of Online Continuous Emission Monitoring System and connect 
with CPCB server. In case if insufficient capacity, proper gap analysis be made and new facilities 
may be allowed. If required, the non-complaint entities can be penalized and asked to deposit of 
requisite environmental compensation. 

     With best wishes,               Yours sincerely, 
 
             (Naresh Pal Gangwar) 
Shri Arvind Kumar Chaudhary, 
Principal Secretary, 
Environment, Foresst and Climate Change 
Government of Bihar, 
Aranaya Bhawan, Peer Ali Khan Marg, 
Sheikhpura, Patna – 800 014 
efd-bih@nic.in 
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F. No. 12/24/2019-HSMD 
Government of India 

Ministry of Environment, Forest & Climate Change 
(HSM Division) 

Indira Parayavaran Bhawan, 
Jorbagh Road, Aliganj, 

New Delhi – 110003 
 

Dated: 18th January, 2023 
 

Office Memorandum 

Subject:- Representation against CBWTF facility of M/s S. R. Solutions, Patna – Reg.  

 Reference may kindly be made to a communication received from M/s Sangam Mediserve Pvt. 
Ltd. seeking revocation of EC granted to M/s S. R. Solution, Patna, Bihar. A copy of the representations 
attached, which is self-explanatory. 

 2. The communication highlights that the CBWTF Facility of M/s S. R. Solution was accorded 
requisite permissions despite the fact that there are other CBWTFs already running in the area within a 
radial distance of 75 Kms. Further, issues have also been raised w.r.t. the public hearing convened for the 
subject facility.  

4.0 In view of the above, it is requested to kindly examine the matter as per provisions stipulated under 
Biomedical Waste Management Rules, 2016 and respective guidelines developed by CPCB. An Action 
taken Report may also kindly be provided to the Ministry. 

Encl: As above 

          (Ved Prakash Mishra) 
               Director (HSMC) 
To, 

1. The Member Secretary 
Bihar State Pollution Control Board, 
Parivesh Bhawan, Plot No. NS – B/2, 
Patliputra Industrial Area, 
Patliputra, Patna – 800023 
 

2. The Member Secretary 
Central Pollution Control Board, 
Parivesh Bhawan, East Arjun Nagar, 
Delhi – 110032. 
 

3. The Principal Secretary 
Health Department, Govt. of Bihar 
1st Floor, vikash Bhawan, 
Bailey Road, Patna – 800025. 
 

4. The Chairman, 
State Environment Impact Assessment Authority, 
2nd Floor, Beltron Bhawan, 
Shastri Nagar, Patna – 800023. 
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 Naresh Pal Gangwar, IAS 
ADDITIONAL SECRETARY, 
GOVERNMENT OF INDIA, 

MINISTRY OF ENVIRONMENT, FOREST 
AND CLIMATE CHANGE 

 
D.O. No. 20/4/2021 - HSMD 

Dear Shri Arvind Kumar Chawdhary,        Dated: 14th October, 2022 

 The Ministry of Environment, Forest and Climate Change (MoEF&CC) is administrating 
the Bio-Medical Waste Management (BMWM) Rules 2016 for scientific disposal of BMW. 
Further, to assist stakeholders in the implementation of the BMWM Rules, 2016, the Central 
Pollution Control Board (CPCB) has also formulated various guidelines. 

2.  I would like to emphasize here that the purpose of these rules is to uniformly implement its 
provisions across the country with support of various stakeholders like the Ministry of Health and 
Family Welfare, State Health Department, State Pollution Control Boards / Pollution Control 
Committees (SPCBs / PCCs), Occupiers (waste generators), Common Bio-Medical Waste 
Treatment facility Operators (CBWTFs) etc. In this regard, it is noteworthy to mention here the 
important role played by various stakeholders and facilities during the COVID 19 pandemic period 
towards effective management of COVID – 19 waste. 

3. May I highlight here that the Ministry often comes across media reports and receive 
representations from civil society / stakeholder group on non-compliance of BMWM Rules, 2016/ 
CPCB Guidelines.  The major issues highlighted in such complaints are related to unscientific / 
non-compliance functioning of Healthcare Facilities (HCFs / CBWTFs, lack of gap-analysis studies 
& monitoring by SPCBs / PCCs, non-consideration of gap-analysis reports while grant of 
environment clearances by SEIAA, illegal dumping of BMW by HCFs / CBWTFs earmarking of 
HCFs for BMW treatment of CBWTFs against distance criteria etc. It is to be noted that new 
facilities may be allowed on the basis of gap analysis by SPCBs wherever required. 

4. In the light of the above, I would request you to intervene in the matter and ensure that gap-
analysis studies and BMWM Rules, 2016 / CPCB guidelines previsions must become the one of the 
fundamental grounds of granting ECs to HCFs / CBWTFs. Further, the SPCBs / PCCs may be 
directed to ensure effective monitoring of CBWTFs and ensure that all CBWTFS within their 
jurisdiction comes under the ambit of Online Continuous Emission Monitoring System and connect 
with CPCB server. In case if insufficient capacity, proper gap analysis be made and new facilities 
may be allowed. If required, the non-complaint entities can be penalized and asked to deposit of 
requisite environmental compensation. 

     With best wishes,               Yours sincerely, 
 
             (Naresh Pal Gangwar) 
Shri Arvind Kumar Chaudhary, 
Principal Secretary, 
Environment, Foresst and Climate Change 
Government of Bihar, 
Aranaya Bhawan, Peer Ali Khan Marg, 
Sheikhpura, Patna – 800 014 
efd-bih@nic.in 
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STATE LEVEL EXPERT APPRAISAL COMMITTEE (SEAC), BIHAK 

Ref. No. - 90 

VENUE: SEIAA Office 

DATE: 20 February, 2023 

1. 

Minutes/Proceeding of the Meeting 

2. 

2 Floor, BELTRON Bhawan, Shastri Nagar, Patna - 800023. 

3. 

4. 

MINUTES OF 18th MEETING OF STATE LEVEL EXPERT APPRAISAL 
COMMITTEE (SEAC), BIHAR CONSTITUTED ON 12.08.2021 

-27]oz|2o2 Patna Dated: -

Opening Remarks of the Chairman: The Chairman and Members extended warm 

welcome with each other and other participants of the meeting. Thereafter, the meeting 

was opened for the proceedings as per the agenda adopted for the meeting. 

Confirmation of Minutes of 17" Meeting (17/2023) vide Ref. No.- 13, dated 

09.01.2023 of State Expert Appraisal Committee held on 09h January, 2023. The 

State Expert Appraisal Committee, hereinafter called the SEAC, was informed that no 

representation has been received regarding projects considered in meeting held on 09h 

January, 2023. Minutes of meeting of the said SEAC was confirmed. 

1|Page 

Consideration of Proposals: The SEAC considered the proposals received as per the 

agenda adopted for 18" meeting (18/2023) vide ref. no. 74 dated- 10.02.2023. The key 

points of deliberations held were as follows. 

With regard to the proposals submitted for the real-estate/ apartment/ residential 

building projects, industry, etc. and various issues concerning the green belt area / 

greenery, human health hazards and sta�as, of Waste Management, etc. were thoroughly 

discussed and scrutinized. 
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period of six moths, AND submit a detailed action plan within three months from date of grant of Environmental Clearance by the SEIAA, Bihar. 

AGENDA ITEM NO. 11 
Proposed Common Bio-Medical Waste Treatment Facility at Mauza:- Ainlo, Tehsil: Fatwah, District;- Patna, State:- Bihar, by MIS S. R. Solutions [Proposed Capacity: Incinerator - 750 Kg/hour, Autoclave - 1000 Liters/batch, Shredder - 300 Kg/hour, 
Effluent Treatment Plant- 10 KLD] - Reg. Environmental Clearance 
(File No.: SIA/7(da)/2036/2022, Proposal No.: SIA/BR/INFRA2/414514/2023). 
Environment Consultant: M/s Shivalik Solid Waste Management Limited. 

Application along with filled up Form - I, Prefeasibility Report and Environment 
Management Plan in the prescribed format was submitted to SEIAA, Bihar on 03d June, 
2022 for obtaining Terms of reference (ToR). ToR has been granted by SELAA, Bihar vide 
F. No.:- SIA/7(da)/2036/2022, dated 29.07.2022 and Public Consultation has been conducted 

by Bihar State Pollution Control Board, Patna on dated 21.12.2022. Final EIA in the 

prescribed format was submitted to SEIAA, Bihar on 30"January, 2023 for obtaining 

Environmental Clearance (EC). 

The Project Proponent along with environmental consultant M/s Shivalik Solid Waste 
Management Limited, made a presentation on the key parameters and salient features of the 

project. Based on the discussion, the committee decided to keep this project proposal in 
abeyance till the time the disposal of the tender called by Bihar State Pollution Control 

Board, for establishment of additional Common Bio-Medical Waste Treatment Facility for 

Patna. 

Consideration of Terms of Reference Proposal 

AGENDA ITEM NO, 12 

Proposed Metallurgical Project "Dina Mababir Re-rollers Private Limited" at Mauza: 

Agamkuan, Tehsil;- Patna Rural, District:- Patna, State:- Bihar: Area:- 3.8 Acres by 

M/s Dina Mahabir Re-rollers Private Limited Proposed production capacity o 1m 

Bars 94,500 TPAJ� Reg. Terms of Referênce 

(File No.: SIAB(a)/2245/2023, Proposal No.: SIA/BR/INDI/411172/2022). 

12 | Page 
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LIST OF PARTICIPANTS IN 18th MEETING OF SEAC, BIHAR HELDON 20" FEBRUARY 2023 
S. 

No. 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Dr. Gopal Sharma 
Name 

Dr. Ramakar Jha 

Dr. Bibha Kumari 

Copy to: 

Dr. Anshumali 

Dr. Aditya Mohanty 

Shri Mokhtarul Haque 

Shri Ajit Samaiyar 

Shri Ranjan Kumar 

Shri S. Chandrasekar 

Signature(s) of the Members Present 

16 Page 

(Dr. Ramakar Jha) 
Member, SEAC 

Sd/ 

SaJ 
(Mokhtarul Haque) 

Member, SEAC 

(sChandrasekar, IFS) 
Member Secretary 

Designation 

The Member Secretary, SEIAA, Bihar 
For information and necessary action. 

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member Secretary 

Member 

Sd/ 
(Dr. Bibha Kumari) 

Member, SEAC 

Attended on 20.02.2023 

Present 

Present 

Present 

Absent 

Absent 

Present 

Present 

Absent 

Present 

Sd/ 
(Ajit Samaiyar) 
Member, SEAC 

2y02. 2021 

(Dr. Gopal Sharma) 
Chairman 
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STATE LEVEL EXPERT APPRAISAL COMMITTEE (SEAC), BI}IAIT

2nd Floor, BELTRON Bhawan, Shastri Nagar, Patna - 800023.

1.

Ref No. - 106, Patna Dated: Xfl ozl n21,

MINUTES oF 35th MEETING oF STATE LEVEL EXPERT APPRAISAL
COMMITTEE (SEAC), BIHAR CONSTITUTED ON 12,08.2021

VENUE: SEIAA Office

DATE: 17th Febru ary,2024,

Minutes/Proceeding of the Meetins

Opening Remarks of the Chairman: The Chairman and Mernbers extended a \\'Aut')

welcome to each other and among participants of the meeting. Therealter, the mceting

was opened for the proceedings as per the agenda adopted for the meeting.

Confirmations of Minutes of 34th Meeting (3412023) vide Ref. No.-25, clated;-

12,01.2024 of State Expert Appraisal Committee held on 10'h January,2024. The

State Expert Appraisal Committee, hereinafter referred to as SEAC, was informecl that

no representation has been received regarding projects considered in the meeting held

on l0thJanuary,2024. The minutes of the said SEAC meeting was confirmed b1' the

Committee.

3. Consideration of Proposals: The SEAC considered the proposals received as p'.:l' thc

agenda adopted for the 35thmeeting (3 512024) vide Ref. No. - 100, dated- 14.02,2024,

The key points of the deliberations held were as follows.

)

4. With regard to the proposals submitted for the Real-estate lapartment / Resiclential

building projects, industry, Sand Mining project, etc. the committee discussed itbout

how to get the E.C. conditions complied during and after the completion of the projec:ts

and various issues concerning the gree area / greenery, public health hazards. and

status of Waste Management, etc. were t\ oughly discussed and scrutinizeci.

LlPa€,e
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Proposed Common Bio-Medical Waste Treatment Facility at Mauza:-
Ainio, Tehsil:- Fatuha, District:- Patna, State:- Bihar, by M/S S. R. Solutions; (Totat
Area: 1.1 Acres) (File No. :sIA/7(d a)/203612022, proposal No:
SrA/RR/rNFRA2 I 41 4 Sr 4 t2023).

Environment Consultant: -Shivalik Solid Waste Management Limited.
Application along with filled up Form - I, Pre-feasibility report and Environme't

Managernent Platr in the prescribed format was submitted to SEIAA, Bihar on 03,d June,
2022 fbr obtaining Terms of Reference (ToR). SEIAA, Bihar issued ToR Vide F.No.
SIA/7(da)1203612022, dated 29.07.2022 and public hearing for the proposed project was
condttcted by Bihar State Pollution control Board on 21.12.2022. Final EIA report was
subnritted by Proiect Proponent in the prescribed format to SEIAA, Bihar on 3 0.01.2023 for
obtaining Environmental Clarence (EC).

Earlier in the meeting dated-2}.02.2023, the committee decided to keep this proposal
tn abeyance till the disposal of the tender (EoI) called by the Bihar State pollution control
Boarcl (BSPCB) for the establishment of additional Common Bio-Medical waste Treatment
Facilities.

The Project Proponent along with the Environmental consultant made a presentation
on tlie key parameters and salient features of the project. Based on the discussion, the
cotnntittee perused the letter no.-205 dated 24.01.2023 received from the Bihar smte
Polltrtiort Control Board (BSPCB) regarding the counter affidavit filed in CWJC No.
1411012023. S R Solution Vs The State of Bihar & ors before the Hon,ble patna High Court
and the additional conditions imposed in the ToR granted to the project proponent. The
committee observed that the Project Proponent has not complied with the additional
conditions no' 2 and 3 as mentioned in the ToR issued to the project proponent. From the
perusal of the counter affidavit, the committee observed that the BSPCB cancelled its
earlier tender inviting Expressiou of Interest (EoI) for establishing additional Common Bio-
Medical waste Treatment Facility (CBWTF) in various districts in the State, as per the
t'evised guidelines issued by the cPcB as prescribed in the Bio Medical Waste Management
Rules' 2016' Later, the BSPCB floated re-tender as per the revised guidelines issued by the
CPCB after considering the I osal capacity ofthe existing
facilities vis-a-vis the generatior has been found that atpresent

2lt*.rii$



there is no need of additional facility for Patna district, as the existing facility is possessrng

the required treatment facility to dispose the bio-medical waste in the Patna coverage area,

The committee has also noted that the counter affidavit (filed by the BSPCB) also discloses

that the Hon'ble patna High Court has imposed a stay on the Board's decision to isstte re-

tender, and this matter is under consideration of the Hon'ble Patna High Court. During

discussion in the presence of the Project Proponent, it was informed by the Member

Secretary of the SEAC who is holding the post of the Member Secretary of BSPCB to the

committee (SEAC) that the project proponent has not participated in the tender process

initiated by the BSpCB. As per the revised guidelines notified by the Central Pollution

Control Board (CpCB) in conformity with the prescribed provisions of the Bio Medical

Waste Management Rules, 2}l6,the concerned SPCB is expected to issue a notice inviting

Expression of Interest (EoI) for development of a CBWTF in a coverage area and instruct the

successful proponent to obtain EC as per EIA Notification, 2006. The project propc)nent rrr

this case has approached the SEIAA on his own without participating in the tender process as

prescribed. Therefore in the facts and circumstances as mentioned above, the committee afier

discussion and due diligence has decided to recommend for rejection of this proposal for the

Environmental Clearance.

AGENDA ITEM NO. 02

proposed Residential Building Project "Thakur Singh Suncify Complex" at Village:-

Hario, Thana-Chandauti, Dist-Gaya, State-Bihar; by M/s Bhuswami Buildcon Private

Limited [Total plot Area:-16915.86m2, Total Built-up Area:-55,312.43 m2l lteg.-

Environmental Clearance,

(File No. : SIA/8(a)12485 12023, Proposal No : SIA/BR/INFRA2 I 447 629 12023).

Environment Consultant: M/s PARAMARSH (Servicing Environment and Developnlcnl)'

Application along with filled up Form

prescribed format was submitted to SEIAA,

Environmental Clearance (EC).

Earlier in the meeting dated 08. I

proponent to submit the plan of Residential

section (EWS). The Committee also decided to

- I, Form - I(A) and Conceptual Plan in the

Bihar on 19tl' October, 2023 for obtaining

1.2023, the

uilding /

ake a site

committee directed the Proiect

Block for EconomicallY vveakcr

visit o the proposed proiect site.

3lPage



' make a site visit before recommendation of Environmental Clearance and also proposed to

SEIAA, Bihar to write to the District Magistrute, Nawada to submit the approved Distriit

Survey Report for the minor minerals other than Sand, as prescribed by the MoEFCC, GoI.

Anv other matte.r:

The Committee decided that the mechanism for issuing online system generated

Standard Terms of Reference (SToR) for sand mining project to be granted through

PARIVESH Portal (F.No. IA 3-22115/2022-IA-ttt/ {Computer No. 178038} dated

06.05.2022) after approval of the Member Secretary, SEAC, Bihar and accordingly

delegated the Member Secretary, SEAC for the same, limited to this extent only for the sand

mining projects.

LIST oF pARTICIpANTS IN 3sth MEETING oF sEAc, BIHAR HELD oN tTth

FEBRUARY,2024.

sl.
No.

Name Designation Attended on 17.02,2024

1 Dr. Gopal Sharma Chairman Present

2. Dr. Ramakar Jha Member Present

a
1 Dr. Bibha Kumari Member Present

4. Dr. Anshumali Member Absent

5 Dr. Aditya Mohanty Member Absent

6 Shri Mokhtarul Haque Member Present

7 Shri Ajit Samaiyar Member Present

8. Shri Ranjan Kumar Member Absent

9. Shi S. Chandrasekar Me r Secretary Present

-.-/

12 | i:' ii 1i r::



State Environment Impact Assessment Authori Bihar

Ref. No. - L2O Patna, Date:- o6/ O= lnro

02"dMar ch.2024

A meeting of SEIAA was convened on Saturduy, 02.03.2024. Following members
were present in the meeting.

Present: -
l. Shri Atul Aditya Pandey
2. Shri Arun Prakash

3. Shri Abhay Kumar

Chairman.

Member.

Member Secretary

Agenda Item No.- 01

Sand Mining Project on river Ulai at Jamui Block No. - 04 Sand Ghat of Jamui
distri - 05.0 Ha. a)12326120
s IA/BR/VIIN/444 6 03/2 02 3).

Proposal discussed in SEAC onl7fr February , 2024 and recommended for

Environmental Clearance with Standard conditions along with special conditions.

Resolve of the SEIAA:-

The Proposal was discussed in the light of the letter received from IA -
Division, Ministry of Environment, Forest and Climate Change (MoEF&CC), Govt.

of India vide F.No.L-1101 lll3l2}2l-IA-II(M) dated 4ft December 2023 and also the

Bihar Minerals (Prevention of Illegal Mining Transportation and Storage

(Amendment) Rules 2019 regarding clarification on imposing conditions relating to

manual / semi-mechantzed / mechanized method of mining in the environmental

clearance relating to the sand in Bihar particularly where the District Survey Report

(DSR) has been approved for one-meter mining depth.

The SEAC has recommended to grant Environmental Clearance (EC), with

standard conditions in addition to special conditions i.e. (a) The proposed plantation

consisting of mixture of indigenous and fast growing species of trees must be done

2nd floor, Beltron Bhawan, Shastri Nagar, Patna - 800 023.
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Resolve of the SEIAA:-

In view of the consideration of SEAC and its recommendation to grant Terms

of Referenoe (ToR), the SEIAA resolved to grant ToR along with standard conditions

as imposed by the SEAC (Annexure C) in its MoM (Ref. No. 106, dated

27.02.2024). Further, the District Magistrate, Nawada be requested to provide the

approved District Survey Report for minor minerals other than sand as prescribed by

the MoEF&CC. GoI.

Agenda Item No.: 07

State:- Bihar S. R Soluti otal
Area: 1.1 Acres) (File No. :SIA/7(da)/2036/2022. proposal No:
SIA/BR/INFRA2/4 1 45 1 4/2 023).

Proposal discussed in SEAC onl7ft February, 2024 and recommended for rejection

from Environmental Clearance.

Resolve of the SEIAA:-

In view of the consideration of SEAC and its recommendation for rejection of
Environmental Clearance (EC), the SEIAA resolved to reject the proposal for

Environmental Clearance as mentioned in the SEAC in its MoM (Ref. No. 106, dated

27.02.2024).

(Abhay Kumar)
Member Secretary, SEIAA Chairman. SEIAA

(Mui/akash),
Mem6er. SEIAA
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